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CENTRAL ADMINISTRATIVE TRIBUNAL,CIRCUIT BENCH LUCKNOW.

Recistration T.A.8 of 1990

( WoP. 8900 of 1986)
... Applicants.

Surendra Mohan and ot ers
Versus

Union of India
ces Respondents.

and others

Hon. Mr. Justice U.C. Srivastava,V.C.

Hon'ble Mr. K. Obayya, Member (A)

( By Hon, Mr. Justice U.C. Srivastava,V.C.)

This is transferred case under Section 29 of
the Administrative Tribunals Act, 1385. By means of

this application the applicant has prayed that
a writ of mandamus be issued commanding the respondents

to grant the scale of Rs. 1400-2300 to the applicant

and otters from the date of the enforcement of the

new scales, with all consequential benefits. We have

heard ths applicant who is present in person. No one
appecared for the Railway Administration. At this staee,
we have no option but to decide the case after goink
through the records of the case aﬁd after hearinc the

applicant. The applicants were originally recruited

as Electric Khalasi, in the unskillzd cadre (Class-1V)

in the NorthernRailway, Charbaeh Lucknow with effect

from 1%th Cune, 1960 and 23rd May, 1960. From the

category of unskilled, the applicants and other similarly
recruited persons were promoted to the Semi Skilled
C,tegory i.e. as Basic Trained Fitters. The next promotior

was to the skilled job, but in the skilla2d job,

L,

there was bifu ;
rcation into three categories,

Contd ...2p/~
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namely Train Lighting Fitter, Skilled Wireman, and
Skilled Lineman.The applicants were promoted to the
skilled category of Train Liehtine Fitter and Wireman
in the year 1968 and 1973 respectively. After the skilled
category, the promotion was to be made in two channels,
either to the Highly Skilled Category(Fitter) or to
the Electrician/Mistry Train Liehting. The category

" of Highly Skilled (Fitter) was fur ther bifurcated
into two categories, namely, the highly skilled-1
and Hiehly Skilled Grade-IIand the applicants were
promoted to the Highly Skilled (Fitter) Grade-II and -

then Highly Skilled Grade-I (Fitter) in the year 1983

and 1380 respectively.

2. The grievance of the applicant3is that several
persons who were alongwith the applicants at the y
jnitial three stages, that is to say upto skilled jobs
cHeze the other line of promotion i.e. Electrician-
Mistry-Train Lighting and on the bifurcation of

highly skilled categories, some were promoted to

that line from highly skilled Grade-II and even some

were transferred to that iine from highly skilled

(Fitter) Grade-I. Initially the scale of pay of the
Highly Skilled Fitter Grade-I was Rs. 175-240 and the
scale of pay of the Electrician/Mistry Train Lightdng

was Rs. 150-240. On the fecommendations of the

Third Pay Commission, the two scales namszly Hiehly
Skilled Grade-I and the Electrician/ Mistry were O88p30®8d
completely equalised and it became Rs. 380-560. From

both the categories, the next promotion was to ths post of
Charceman, which carries the scale of Rs. 425-70C.

The Railway Boarl vide its orider @ad@d dated

COCoyrm+3 U 4



1.6.1985 directed some listries (Train Lighting liistries)
who hac an independent charge 2f the gang or were
supervising highly skillec :orikmen were granted Rs. 35/-
per month as special pay w.e.f. 1.5.,1984, On the
reconmenacstion of the IVth pay commission, a circular

was issued on 24th Septembor, 1986 sanctioning various
revised scales to the verisus categories. In this revision
of pay, the highly Skille« fitter Grade-I who were

in tne scale of Rs. 380-56( —ere granted the corresporiing

reviseca scele of As. 1320-204C, while the rfrain & Licnzing

Mistries were granted the sc:le 2f Rs., 14CC-23CC, & mucn
higher scale anu against this cdiscrimination, the
applicant§halCaporoacrec tne rribunal. The grievance of
the applicants is that 84@% apdnlicants and Eighly skillcd
Grace-I fitters have beern Ziscriminated being yrantec
the lower graue ana articles 39 and 43 in this behealf
have been brcachad.In 2ur view, tiiere appears t> pe

nO reason £or givirg a ailferent pay scale. accorci-gly,
thie respondents are cirect-z to consider this “uestion
within a period of£ 3 montﬁs enu in case, the functions
ducies, and respomsibilities are the same and toers are
0 good groundifor giving diffcrent pay scale to> the
applicants the applicants‘shall nOt be given the samne.
Let a decision in this be taxker by the respdddents
within a period of three months from the aate of

communication of this order, Ihiz agpplication is iisposed

Tﬁ?q}ﬂ_/// Vicae-Chaionhan

vatens 15,9,1992
(NeUs)

of with/ﬁhe ebove terms. NO Order as tD costs.
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SEFORE D Clilulal ADLITISVRATIVE TRIBUNAL
LUSIT 0T LENCH, LUCKICOW

t4,0
LePe Do /29 of 1992
Za le:
Tele 0e O of 15G9(L)
WP P9s0/8L)
Sorondye fuihoa Palakigrs
ent Cthero vee AFLLICANIS
ViRSUs
Unlca of Fadia & Others ese iL.:u U Lt X

12 [oplicont most respectfully tLeys %u

subiit as wmderte

«

o Tnat e chovo Potlition wes f£iled hefore the
Foathle Iiea Court 4n the year @ and there-
c2ter the pid Petition was transferred to

this Tontlls Teibumal,. ,I

2, That despite of lapsse of more thaa six yeors
the Cyposite Perties have not filed any
Countor Reply 11l date due Yo which the
clain of e /pplicent is being delayed .
w-nccessarily. It gppears that the Upposite
Periles are rnoC interested in contesting the
Caco. As such, this Fon'ble Tribunal may be
pleaced o decide this Applicetion ¥Ex Parte

cpalngt the Regpondentise.

...2.

-~
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Therefore, it is requested that for
“he reasons ctated above, this Hon'ble
Tribunal may be pgreciously pleased to hear
the Petiticn Ex Parte ageinst the Respondents/
in the interest of jus‘i:ide. /at the earliest

Places | APPLICANT

Dateds ;.8 .4+ Susecdp s
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BEFORZ THE CENTRAL ADWINISTRATIVE TRIBUNAL
LUCKNO'] BENCH, LUCKNOU.

W o/
M.P. No. /29 of 1992
In Re:
T.A. Jo. 8 of 19§0(L)
Q& pR4e0 J0L)
Surendra liohan Palakdhari
and Others oee APPLICANTS
VERSUS
? f.(q o Union of India & Others ««« RESPONDENTS

ﬁ%A

APPLICATION FCR EX PARTE HEARING

The Applicant most respectfully begs to

submit as under:-

1e That the above Petition was filed before the
Hon'ble High Court in the year and there-
after the ‘rit Petition was transferred to

this Hon'ble Tribunal.

20 That despite of lapse of more than six years
the Opposite Parties have not filed any
Cowunter rReply till date due to which the
claim of the Applicant is being delayed
un-necessarily. It appears that the Opposite
Parties are not interested in contesting the
Case. As such, this Hon'ble Tribunal may be
pleased to decice this Application Ex Parte

against the lespondents.

...2.
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Therefore, it is reguested that for
the reasons stated above, this Hon'ble
Tribunal may be graciously pleased to hear
the Petition Zx Parte against the despondents/

in the interest of justice. /at the earliest

Place: - APPLICANT

Dated: /. 9.92 W,/w(,
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CeNTRAL ADGINISTRATIVE TRIBUNAL
cuit Bench, Lucknow.

Of/Jud/ - date the

’1¥/
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JNTT ; 1vs [RIBUNAL
Circuit b:nch, Luckiow,

T.R,A,N0, 8 of 1990 (TL)

shri Surenira Mohan Appliant,
Varsus

Union of India % ot ars Responenty,

RARFo i Sl xMuxx

DARED:s _03rd Apcil 13291.

Hon'ble ir. Jystice K.,Nath, V.C.

ijn’ olo Mr. HaB.G ...........-:A-LR—&-I

Ha>rd the applicant's co:nsel.
sdmit.
Ig-uei notice to resnondents to file a reply

witrin four we ks to which the applicant may file
rajoinier within two wesks thereafter. List before the

2.8, 1) 15,5.91 for fixing lix a date for final hearir

it sossible, after the compl=tion of tha record.

A.M. voc

sa/ sa/
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